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In 0 

12 Pana, D/c.Curuva, aq 	about 52 years, villoc Jaipur, 
P.O .P.a]ina, via :rPaisinha, Oist.Mayurbanj. 

l3aijayanti, D/o 0  4anai, acefl about 51 yrs, villacie 
Ba'al an, P. tankipal, P.S.5ukinfa, Dist.JJpur. 

tlalati, D/o. 	•q 	a'out 54 yrs, r1uLtIrpoe 
Khalasi. 

Lassa, D/o.iinl, 	about 57,  yc rs, v1l]e SuklaThai, 
P.O.Narqana, Dist.'urh ank, rtir• flulti p.'rpoe 
Khalasi of 3.1.Railway un'ir r!.(c?zn)/pFSR. 

Bsanti, D/o.flappanna, aco5 about 54 years, vill/P.@. 
Doso le, P ,S 1Jurui , )ist.l1ayurbh:nj, 

Karmi, D/o.Chaitan, 	about 5S,  yrs, villac' atiharja, 
P.O.Patingntwapur, P.S. ashi, Dist.!1'yurbhanj 
working as G.P.. !IPKU under P.!.I., 	rkhnth. 

Fu1nani, D/o.Charrra, agcl about 54 yers, viliarie 
Tulsipur, P.O .!airip itha, Dist,yurhflj. 

. Deul, D/.1Thiu, ag!:!rl about 61yers, villa 	r1orarur, 
P .S.Pisin.-ha, Dist.Mayurhhan, Ex-!iF1 under P.. 1/ 
Co ri/ E3:SR. 

9. t3ii, D/o.Pr-1han, agtc1 about 59 	Vill/J7.O. 
Chndnpur, P .S./Tahu3il :r1arhi, Dit.Mivurhhanj 

D/o.Ganesh, aqod about 53 yer, village Okasala, 
P .O.Nadagarj a, P.S .Muru13, ti3t.t1ayurhhafl. 

11.alha, D/o.t3alai, ages. about 53 yearse multi purpose 
Khalasi. 

12.Kapura, D/O.PnuL, az-0,11 about 57 yeir, multi purpcee 
Khalasi. 

1 3.Dully, L)/o.Surriara, 	a!r& ut 51 ye;irs, rnulti purpose 
Khalasi unier Dy.C.i.(E)(Con), Charira-
Sh'kharpur. 
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14..:J11una, D/o,eqharij, 	53 yeari, multi rurpose 
Khli under L.A. & C.A.O. (con)/ 	lye Ch;ndrshekhirpur 

The applicants kb. 	 & Ay'plicntS 	.37,11,12 at 
present workin' under 1WI/con/E.C,Riy/B3Sa & Cuttack 

... /plieonts 

MvOCat:S for the applcnt 	•.... N/s. N.:Poutray 
& 3.flir 

Versus' 

Union of Iria, reprsente Lhcuh the General Nariger, 
Et Coast Ral 1.wy, Rail. Vihr, Cinraekhrpur, 
Dhubanewar, Dist.T<hur3 

Deputy Chief Personne]. Officer (Con), East Coast Raiiwy, 
Rail Vihr, Chandras& arpur, Bhuhaneswar, Dist.Khurda. 
C.E.-II, (Con)/iast Coast Rail''iy, Rail vihr, Chrndr.i-
sekarur, Dhul nesar, Dist.1Thurcla, 

C.A.O. (C), E.st Cot Rail.y, Rail Vihdr, Ch;mrasekharpur, 
Dhubafleswr, ais t • Khurdt. 

5, The Chief Project Nana-er (Con), Eaot Coast Railway, 
Rail Vihar, ChandrasfYharpur, huhane 	r, Dist.1Thurca. 

.,., Respo nettS 

kvoctes for the Rron1rnts 	e..'a /s.3.K.Ojha & 
H • N. Das 
(for R.l to 4) 

1, Jamuna, D/o.Manhri, 	qe1 alont 50 yea'. 

'. l3asanti, D/o.Duburu, aged a}-' 	52 years. 

, Sati, D/o.ania. but 51 years. 

 Banti, 	D/o.Sunira, aTjed 	49 ye.rS. 

 Samhri, D/.Shyrn, aner. 	1bD't 	4,9 yearS. 

E 1iidun1, D/o.Drnn, aei 	al-;oiit 5n y'rs. 

7. Pini, D/o.Sihia, 	ao" 	al'out 57 	mars, 

S. Salqey, D/o.Gansu, ao1 	boit 53 years. 

9, Girtha, D/o.Sinqa, a qec1 a'-out 	49 	:es. 

lP,Luizhia, 	[)/o.Pulri, a1e 	a1')ut 54 ye.rs. 

11-.Smbari, 	D/o.)lmhx, aqed aicut 	y"3r5. 

l2.Ji:Iafla, 	D/o.1n'$a, aged olout 55 yets. 

l.Pala, D/o.Pi, d 	out 5S. years. 

14.Santi Di, 	D/o.1ehah, ci - d 	amit 5fl ye 	rs. 



15.Salma, D/o,Kuwar, agr- darout 57 yers, 
16.Chita,/oSarkar, aced aYout 49 years 
17.F1ini Del, D/o.cbra, aned about 50 years, 
18.Ra1maj, L)/o.Fa(ju, 'er3 about Se 

19.Stxnjtra, D,'o,Duburu aged about 44 years, 
2e.Dully, D/o,Sunara, ager about 59 years. 
21.Salxna, D/o.anka, aged about 58 years. 
22.1,laina, D/O.Ki1, aje-i about 48 yelirs, 

23.Sara Tuu, D/0-Dasa Ththx, ag?d about 59 years. 
24,Nandj, D/o,Matu Mund, aged about 51 years, 
25Jawana, D/o.Eukhia, age 1  about 50 years, 
26.

,
Dularj, D/o.Rupai, acted about 52 years. 

77.leti,Dqo,pjt, aged about 52 years. 
28.Hisi, D/o,L&a, aged about 55 year, 
29Chheta Siwara, D/o.T1a:iIa, aqod about 	years. 

D/o,Sadana, aged about years. 
1.t3ari, D/o.Joqn, aged about 42 years. 

32,Fulla, D/o.Ruh±a, aged about 47 years. 

333hanti, D'o.Svena, cr 	about 50 yer. 
34.Du11a, D/o.Tanguru, aged about 49 years. 
35.Salrn.a, D/o,Pitha aed about 51 year-s, 
36,Bhu -1u, D/o.tTa'Ton, aged about 56 years. 
37..I3alhi, D/o,iiora, aq'1 about 52 years. 

3q.paj D/o.Sanjay, amed ahut 51 years, 
39.Cundi, D/o.Naran, ag9 about 1 

40.Dully, D/o,Karu, aged 	out 4 years. 
41,Sxnbarj, D/o,Qc,ra, aged about 5:1 yers. 

All are wor'jn under th0 Chief Prcect 	 Onh Eastern fi lwy, 	 Dhubanest;ar. 

V..* 	pliC flt.3 

Advocatos for the applicants 	....N/s. S.Siantry, 
P.K.1'rtap & 
1. Panarjee. 

Versus 

Union of India represented y the General flanagr, 
South Eastern Railway, Gardnreach, Kolknta - 13, 
The Ch±f Project ManFqr, South Eastern Railway, 
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Chanrskharpur, 	ublxi.iii 	Dis t Khur-1, 
3, The Permanent Wy Inspector, Constructjo ryj Cut tack. 

Te Inspector of ayc(I.W),S.E. Railway, Chenirshrur 
Bhu bane s '; ar, 

5. Inspector of Ways(I,W), S,E. Rai]. 	Jajpur Road, 
6, Divisional Electrical En'-jnr ilectrjca1 Offjc, 

Chandrasekhrp, flhubaneswr. 
7 • The Accounts Officer, S .E .Raj iway, Chc1rkharpur,  Ehubaneswar. 

Respornts 

AdvOcits for the Resror)1tq 	•....a flr,R,C.path, 

ORDER 

Since both the O.A. 676/03 and 1141/02 pertjri 

to common question of facts an 	lw, w 	lisr'OSe of 1oth 
the O.As. throuch this common order. For the sike of 
convenience, we miy as well refer to O.A.flo.675 of 2N'3. 

2. 	This O.A. VNRs been r.t]d by Pana anl thirteen other 

Multipurpose Kha lasis workini uner PWI 

nd Cuttack, chi1l,nj 	the impuqood ora 	rt.5.2r3 
passed by the Res.N0.2 re1ectin5 the pr:yer to antedate 

their regulristji s !lultIpurpo -.e Kal.j from eir ii er 

dates. They h.e claimec antr' 	tir,c tbir xu'rjsatjor1 

w.e.f. p.12.89, i.e•  tb date on which the pplicmnts 

appeared or medical test for their rgular absorption in 

the Respondent )eprtrnent. 

4. 	Shorn of detil5 th casle, oF the applic'nt t' 

thut they were iniia1ly en - a.cro- 	c..ca1 	dunn7 

( 
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the priod between 1.12.71 and 29.12,7. They hiive worked 

in various se1ls durin' this period. The a.ulicants 

while workinq as such were grantd tcorry status w.e.f. 

1.1.5 which ws sunsequently ante-dated to, in respect of 

some, 1.1.P1 and or others, 1.1.82 in tezTns of Estt.Srl. 

1- jo.1.7/96. On various dates like R.12,19, 17.12E8, 

2.?.89, 3.6.89, 12.8.398  19.3.8 thy were allowed to 

appear for the medical test for thor recular absorntion/ 

ar'pointment in the pension;hle establishment. They all 

were found fit in C/2 cateory for appointment. They 

appeared before the Screeninq Committee in the year 19 	ar1 

it was only after a lapse of six years from the date of 

medical examination, they were r uiarise, vide the orier 

issued by Res.o.2 it. 17.1.94(nnn'ure-3). 

4. 	The c7rievance of the applicnts io that although 

they have been wrktne as csial workers, om' of thn from 

th year 1971, but all of thsn before 26.,79, they were 

rogularised only in 1994. On the other hu9, casual employees 

like the applicants wor':ing in ot-r pro jectr; were recularised 

on completion of three years of 	vice trota tha d:te of 

their contlnums casual 'mp1oymont. They had trefore, filed 

an O..o.153/2 hefre this Tr5hiu,al fr a dIrection to 

ante-date theIr reqularisation from the year 197g or 1921 

as the case may be. The application ws dipsed of by 

the Tribunal by order 	 2 with a direction to the 

Resrondents to treat the O,A, to e a iointu representation 

all the ap)ioants and to 	a.mine the cse ciosly with 

a view to ante-date the dte o reulrisftien of the 



atlicants. ITowv"r, Res.rh.2 1y his or1 

reecte'1 the prycr for anto-1Qtnn on ti. 

first is that the mu.lti-purrese Vhalasi rots were creatd 

with effect from 315.94 for the first t1rn anl that 

no alleced juniors to the appit ants had be en qrante 

P.C.R. sttus from an eirlier date, 

5. 	The appiicants a1 0 levelle:! the allegtion of 

discrimination against the' ...sn-ents citing the 

cases of ternporry sttus csua1 lfto 	(.\nne*ure-4) 

who were medically exrnined in 1991 and screened in 

11-)92 were regularised retrospectively. I3ut the sne 

policy was n:'t followed for their benefits. 

6, 	The Respondents hErve orpoecl the applicatlon on 

all counts, although they have adxnitted that some of the 

applicants were initially ensac1 scrn time in 1970 as 

daily rtcd c:sual 1a1urers. They have state that they 

were enqacd as fm:iie Rejas whose duties ;7re quite 

different frcn those of the 	Ic I:hn1s 1 .:h were roularised 

from 1..73 ac:inst P.C.PS. posts. On the other hand, 

there were no P.C.R. posts 	 lor the female ejas 

we.f. 1.4.73 and that is the r:ason why no ante-dating 

is 	sihie in their c:scs. The P.C.?. pests ore created 

to regular-iso these female Rejas (i.e. the aj-'plic;nt 

in this O.A.) only dur1nc 1994. They have alo suhnittod 

that this wan a 7,01icy mittes which was Iermulaod at 

the interventic) n of the Tr;ide Urons after 1991-92, 

Thouah tese app icantS were cran:1 Th.u:irlo 1 C' 90/91, 

thir P.0 .2, rcul~ris.1tion can1 n: he than 

( 
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1zimeditely, as the posts could not be created by that 

pøint of time. The posts were available only in 1994. 

7 • 	The Respondents have further subiiitt that as 

the posts were create3 some time in 1994 and the competent 

authority hd sanctioned those posts only durint that 

year for a}sorbIng the arplicants ,th ruetj of arke- 

datinci their reqularisation is bereft of merit s  It 

has also been stthnitted that male Khalasjs who were on 

roll from 1.4.73 were first-  coniere, for reqularisation 

aqainst i.C.R e  posts sanctioned for them ar after cqrnplet- 

irig the regularisat - n of male Khalasis, tht cases of 

the applicints were taken up separately and thus the*r 

tegulrisation could not he put at the same pedestal 

those of the male Khlasis. In the circtrnntn'es, 

the demand of the applicrnts for tretinq them at par 

with others is not tenhle. 

P. 	The applicants have fi1' rieirr where they 

have dwelt on the point of Riscrhmination in the work 

plc,. The apljcants hve 1sc, filer 	n a-Iit1onal 

afidavit to stte that they wer' orininll' eicicied 

for construction of Rai1v lire of Cut ckParaeop 

line in the year 169 throuqh priv-te con cctors alorm- 

with other male 	t l1au. Ihiie the ortract work was 

qoing on, in the year 1°70 Union cbverrmenh p 	an 

Act, called, Cofltract Labour (Regulation & Abolition) 

Act197, The applicants after workin three years 

continuously under th !ilwy were dlsenqqe' due 

to completion of Cut;tack-Pardeep Pro lCct. Main in 

( 

I 



the year 197C, the applican 	were c!llec for 

re-encrgnt un'$er PWI/Jt/C0 for cor truction of a 

Railway line from Jakhapura to DAitari. Durinri the 
year of 14 some of the 	rer were trn5ferred to 

Ilancheswar. They have alsodiciC) 	that frm l4 

they have wore for ccntructjon of Taicher Thermal 

Railway Line, Parer Iort Yr etc, an-i hence thir 

rlabm for ante-lating their date of I ulrjatjon can 
not be iqr,orel. 

9. 	The Responent 	y filing reply have rebutted 

the claim of the aplicantg in the a&d.ttjon1 affidavit. 

They have reiterated that the male Kha1si5 were initially 

engaged as c€sual Khal.)sis on i4ily retel waqec whii.e 

the anplic:nt were initially enoaei a- csuQ. l Reiis 

for utilising them for iicTht duty jobs other than rermannt 

way works. They were su sq.entiy iio.e'. to continue 

against temporry lLour r 	isitons oYtaind Periciclly 

for every 3 months. In th circustnc, their status 

could not be conyred with that of the mile K1aj 

They have also dcnie that the 	 ena-irrd 

in th Railways under the rov±s ior ol contract 	'r 
(Rer- i. ltion & Abo I ition) .t, 1O70 	They h1v 	tate 

that records r-,rtainjtv to th 	e•r 1q71 re n- t aviLab1e 

and hence nothinq is a-lmitted beyoh wht is avii.ble 

on record. They have also point., cut that the claims 

made by,  the aplicnts 	the afivit are brre 	. 

law of limit.tjon. They h;ive cOflt:.st 	that the flme5 

of the applicants were m ,n ifl!i u Live Cas1 Rister 

I 
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for oiinq them casual employment letween the years 

1972 and 79 because, as a m1tter of fact, it was only 

on the basis of the Apex Court direction in the matter 

of Inceral Yadav ani others, they strter1 maintdininq 

Live Casual Reqiter, 

1. 	We have heard )oth the rrt1es an-i peruse the 

records placed ere us, 

The issue rilsed in this O.A. by the applicants 

is that they are entitled to r ui,risaticn from the 

date they wero medically ex;nIirier3 for absorrtion. Ticy 

have also ralsel alleoition of rilocriminatlon between them a*& 

the male Khalsi in thc matter of rquiarisation. They 

have al'o cont'nied tht they i:ere nti tL1 t tm:'orary 

stt'is earlier than 1.1 .91. 1)urin- the ov'al arument 1  

Ld.Cnl for the aolint tcenuously irounI that the 

Reopon1ent ha'l i)fact cretel 	pot from the 

year 1918 but holi back the r ocesr. of reuuirLsatiun 

till 1994 which creatd li ri!ninttion in the matter 

of e'tendinq regular erioymnt enfLt to the applicants. 

In this 	 lr4wn bur atIoetin to letter 

cit. 1 3.8.93 writtn by th Chief Pro lect ;uianer, Cuttac 

to the i'A. & C, ,O (Con) • Souhh 'tru al1ay, Czu- en 

Reach, wherein a repicst was ma-le to onmunicite litter 

financial ooncurrnce for crt! n of the posts of frnaii 

Rejas/Xhalasi to reiularise the tcri-'orary stitus Peas 

aciainst P.C.I. pdsts. 

he R•sron3ento plea i tht th- atr1icnts have 

tri'd to mllal the Trih!:lflal by mis reprsertt1nq the 

I 
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facti. l'irstly, that the concept of ncntinj tmporry 

status was rt available before 1,1,91 as the concept 

came into being only after the juqrsent of the Ajer 

court in the Inderpal Ya:lav case. Seconaly, that the 

concept of Live Casual Reois':er was nonx:tent pr1ir 

to 1.1.91. In fact, this rqister was iravn up at the 

irectin of the Apex Court luring the years 199595 

and maintainei since then. Thir'1ly, that flc,  csua1 

worzer has been requiariezi inn iat1y aftr three 

years of continuous engogirnent. The process of requ1risa-

tion of the casual labour is fo1lowe uniforn1y in the 

fo1lowin- manner. In the first instance a worker must 

acquire ternrry sttos, then his niie stuul apper 

In the seflirItv 1it of tomrorr Stetits ho1.er' 

Thereaftnr, he is to be meical.ly  roujr1 fit anc screened. 

an then onlycuh1ct to avaii%ilitv of a poSt)  he will 

be requlari3,ni in his own turn. Thi' 	ocess has been 

laid down in Estt.3rl. o.1E17/i 	 and Ii.') deviatirn 

froyn the said proceluce is 	rsib1' arri therefore 

the allenations hrouht by the applicants are without 

rnrit. As por th principl Ld cown in the said Tstab1ish-

ment Serial1those of the apllc.nts who hed conp1ete 

5 years of service as on 1.1.01 had 'reen ranted tenrorary 

stitus from 195. Lst1y, that the fornale Rjas are a 

clas apart, a separat2 croup o 	or'-ers who are riven 

light duties of various 	 The cte'ory of rnai 

on the other htn, crry out t1s ann 

s trenuoun World, lik laying 1 rn/main-ten 	of rai)w;iy 

I 
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lines etc., 	 pot3 ire cret 	first w.i. 

1.4.73 to rgu1ari5e casual laours of this qroup an1 

this perceflte was later increastd to 6% in 198. 

Later on, when it was fouTYA that the 	ibr of casual 

labourers reoulari5( w..f. 1.'.73 was less than the 

nb-
'r of posts available for that rur'O0e, a ie.cisiOfl 

was taken by the R pofi'Cflt to f11up those vacant rO3tS 

by 	te-iatiW the at of rcgul 3r jsation of aIreay 

regularisni erpioeeS in their ti.lrn. This policy was 

implemented 10 the year 1919. On the other hanA, the 

proposal for creation of .C.R, posts for the female 

Rejas was initiatedî fir3t in 19 	and it was only in 1994 

that 242 posts uner CPO/CTC were sincti-Dry2 rl to rgulari5e 

the seevice of as many rnrnber of the feml-e Rejas. 
In 

other words, all the F.C.R. posts were created in the 

year 14 in oflC stroke to r 	larie ;all the fernalC 

Rejas with 	tnrorirY st its. It hs 1so ben 	
que 

by the R5pOfieflt3 th.t medic'i 	amint t n of a 

followed by 	eflinq toSt 	to 	rt.i 	conlitioflS 

t "ortmt 
for r 	ilaristl0fl of 	cas11. ror' 	h1: te mor  

conditi°fl for 	qurit1 	is the 	teflC of l Y)5

Imn 

t. 

ReaurlSatlofl cn nl' b 	f frted whn a post tco 

availa}]C. HenceaS the posts for re oUiarj$atbofl of 

171  

fema-e Rejas were available only .e,f. 194, the question 

of reqoiarisirM them from an earlier year appearS to 
	a 

far cry. 

13. 	From the aovC 
it  is clr that the  

0ntS Deparfleflt hd th' female Rejas 
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as a separate class hasel on the nzture of thir duti"s 

arts the iorkplce sit'ition. such a clasfiCttlOt 

as explained by the n-'sron~-lents,,a" to rn 

ard the arplicants have not been ahie to orftrw1irt 

the same either. Once this classification Is accepted 

as reasonable, thesumisiofl of the Resroniet1ts tt at 

the applicants could have been rec1u1riscd only when 

reulir posts were avaiia-le appears to be unassail'le. 

The applicants in their aplicati.fl. in fact, have demanc1e 

that some of the posts out of the P.C.I'. posts created 

for the regularisatiofl of male KhQ.liisis couH. hive been 

trans ferred for their purpose. This demafl o I the 

applicants and their allesation f discr.ljfliflatlofl 7ould 

have ma- le impact if they coul have rebutted that they 

were not employed for the jors \hich are dlstlnnui.shable 

from the jobs done by the male iThalasis. In other 'ords, 

by the coricitlOn of r' 	int and job iirtioI 

they do not be]onJ to the sarre vtrr7ory of worl'nrs as 

male Khalasis. A we have 	ere earii'r, 	the- 

applicants 

	

he

applicants have not succeeC J^ 	th -s pont ad 

their affidavit. dt. 1,°. 	3 of litti hel in this 

rrr. $\i tIry did 1Yt 'onst.tut 	ho sm 	l;ss of 

workerS as the male KhalasiS, their ciais for sharinj 

P.C.R. postS creatd for reoul.ri5atfl of rle flialasis 

stand to rasOfl. I th circmSt,flC, their does not  

al ieati( n tht thj were disc mirtcT ;p'enrs t be 

mis_conceived. The princir'le of elity in ork plcC 

	

)S tht the fesaie Rejas/h 	sis are cntitlei to 
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reu.i:tiôn on the stme Lernc in1 conrliLi'jns as the other 

casual workers. It is now well settled position in servIce 

law thit regularisation can only,  be done if there are sancbiäned 

posts. The fact of the matter is that the aeiicants have been 

r:guiaris ccl only when the :o5 L.s wore anctionod for this 

pureose. The contorsy raised by tho 	icants is that 

they coul1 have been regularised earlier had the posts boon 

sanctioned earlier than 1994. 

14. 	in view of the ficts of the case as narrator3 Jyyie 

and the law position, we are of th view Lhi the applicants 

do not possess vested right to claim reguiirisation from 

a particular date- nor do they poSSesS any fight to claim 

regularisation from a particular late. Creation and abolition 

of poSts being matters concerning st ate pol iby involving 

eenditure from puhli e'cheuer, it is net for the eurtS 

to issue any dirctive in that rep '1. in 1.timanatha Pillai 

vs. The State of {rale:'1 another, .IR 1973 SC 2541, the 

Fbn'ble upremo Court havo held th 	the noser to create, 

contIflU and abolish any civil root is inherent in every 

s overoign Government. It is 	pljCy (locisiOn eXerCLSOd by 

the execu tjve and is deconden L on edqenc icS of circurrntancos 

and administratiVe necessity, in D.N .C.Sighl vs Uion 

of India and others, PLja 1980 SC 1255, the ibn,O ble Supreme 

couthaVe held that creation and abolition of oStS ±5 

a matter of Government eel icp and every sovereign Government 

ha this power In Lh. mt 	ml n 	itycYT intrT IT 

admeinis tration. The ereaten or Tholitien oE pest is dictated 

by policy decis ion, exjpencie of c!rcu1tanCCS nd administratile 

necessity. The crmtion, the continuance and the abolition 
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U 
Of pon UI tr: al 1 1' J led by the G0v o 	t in Lhe in teren t 

of administration and general public. It in, hoevcr, not 

in dispute that courts can interfere if there is arbitrariness 

in exercise of power or in inlernonLitidfl of the declared 

policy. 

15. 	It has been conciansecl before us by the Ld .'ounsel for 

the applicants that thRSpOfldCflt5 could have created p.c.R. 

posts for female .ReJ as in instalnents from the year 1984 and 

give them the benefit of reoularisation, at least to some 

of them, from an earlier date1  by drawin'i our notice to the 

letter from SR.JP .fC/HWCTC of 30.9.92 to DY OFA & CP0(C)/CTC 

that 103p 00.R. poSt.9 of Rejan were created from 1..34 and 

that another 37 P.C.R. posts were clue from 1.4.38. It 
that 

appears from that lcLtcrrf the adfiCC of the FA & C:L these 
a me 

posts after being cretecl wer -- !zept in abeyance. iteveal5 

from the contents of that letter that the operaLifl of 103 

poSts were kept in al'e,1ncC Qfl the a the ?inancial 

Advisor in 1009 • The name ad'rio 	as rori,ed in the year 1992 

as a result of which 212 	;eSL5 wD3 created in 1994. 

the Ld.ceuflncl for the Ren )oneflLc hve ci arifie'l to us that 

the creation of 103 p.C.!&. n:stc w..f. 1.4.34 waS held in 

hqyanCe aS 
jt was ft it that time that piecemeal regularisa-

tion of the female rtcjan would cauSo frustr tLin aixng that 

16. We are not imprc-90d by those .arumenLS for non_creation 

of some p.C.R. postS from 1034. In the C.0 of rnilo 	halasi3 

also P _O.. pen Ln h1c hc:n or: 1Ld frem Lime to time in 

bit an1 oi:oeS . Lh:re OoJi hie b 	- 	no objc'- Lion 

C 
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in piecemeal creation of P.C.R •  pocts for the femiie Rejas 
also. 	i1e we do not neoate the right ofthe 

001 iCy 

their prerogative of docirling when to cre.te a post or when 

to abolish the same: hut the question remains whether it 

was d SjCJaCioUs decij0n • 	e clearly see the frustration 

in the hearts of sOn1 of the female orbers, becaose of 

postponerent of the decision to operate Reja posts by few 

years as that had rsu1ted in deniil of pensionable s.r,ice 

to so many of them. Lookln-3 at the extent of okiman suffering 

in this case, we feel it necessary to bend the 1 iw to meet 

the ends of justice. 

17 • 	No convincing reason is available On record as to 

why after creation of the P.C.R. posts in 1984 those wer not 
operated for years • 4e, therefore, dirct the Respondents 

to consider the Case of 103 seniorn3t female Rejas(they were 

all above 40 years of ago at the time of their rogu1iristj0 

in 1994) for ante-dating their rcquir s.er.ricc from 1.4.4 and 

37 next senjons L from 1.4.88 for the limited ourpese of 

counting ofser'jce laards pensjou. 

18. 	c:ording1y the 	e succ. ,  d. to the extent  directed 

above. 

- 	. 

d/ fi, '2 iic'/2eJ 
fr/ei' 
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